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[MR. SPEAKER in the Chair].
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SHRI M. R. MASANI : Sir, a little
earlier the Finance Minister made very
heavy weather about my difficulty in
reading correctly an item in his De-
mands for Grants. Now it is quite clear

that they also can be hasty and they
also can err.

SHRI MORARJI DESAI : 1 agree
that the printers have been hasty, but
the only difference is that I have detcct-
ed it whereas he did not detect it.

MR. SPEAKER : The Question is:

“That the Bill be passed”
The motion was adopted.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

TWENTY-THIRD REPORT
SHRI KHADILKAR (Khed): I beg
to move :

“That this House agrces with the
Twenty-third Report of the
Committee on Private Mem-
bers’ Bills and Resolutions

B. G. Gen. Dis. PHALGUNA 24, 1889 (SAKA) D.G, (on Account),

preseated to the House on the
12th March, 1968.”
MR. SPEAKER : The guestion is :

“That this House agrees with the
Twenty-third Report of the
committee on Private Mem-
bers’ Bills and Resolutions
presented to the House on the
12th March, 1968.”

The motion was adopted,

16.13 hrs.
CONSTITUTION (AMENDMENT)
BILL*

(Amenament of article 16 gnd subs-
titution of article 335)
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MR. SPEAKER : The question is :
“That leave be granted to intro-
duce a Bill further to amend
the Constitution of India.”
The motion was adopted,
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CONSTITUTION (AMENDMENT)
BILL*

(Amendment of articles 15 and 164)

SHRI TRIDIB KUMAR CHAU-
DHURI (Berhampore) : Sir, I beg to
move for leave to introduce a Bill fur-
ther to amend the Constitution of
India.

MR. SPEAKER : The question 1s :

“That leave be granted to intro-
duce a Bill further to amend
the Constitution of India.”

The motion was adopted.

SHRI TRIDIB KUMAR CHAU-

DHURI : Sir, I introduce the Bill.

COMMISSIONS OF INQUIRY
(AMENDMENT) BILL*

(Amendment of section 3)

*Published in Gazette of India
dated 14-3-68.

Extraordinary, Part 11, Section 2,

tIntroduced/moved with the recommendation of the President.
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MR. SPEAKER : The question is :

“That leave be granted to intro-
duce a Bill to amend the Com-
missions of Inquiry Act,
1952."

The motion was adopted.
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CONSTITUTION (AMENDMENT)
BILL—Contd.

(Substitution of article 156 and inser-
tion of new article 1594) by Shri P. K.
Deo.

MR. SPEAKER : The House will
now take up further consideration of
the following motion moved by H. H.
Maharaja Pratap Keshari Deo on the
1st March, 1968 :—

“That the Bill further to amend the
Constitution of India, be taken
into consideration.”

Shri Deo may continue his speech.

SHRI P. K. DEO (Kalahandi) : Mr.
Speaker, Sir, last time I was narrating
the recommendations of the Provincial
Constitution Committee which was head-
ed by Sardar Patel. The Committee re-
cormmended that the Governor may be
removed from office for stated misbe-
haviour by impeachment, the charge to
be preferred by a Provincial Legislature
or where the legislature is bicameral, by
the lower House of the Provincial Legis-
lature, and to be tried by the Upper
House of the Federal Parliament, the
resolution in each case to be supported
by not less than two-thirds of the total
membership of the House concerncd.

On the basis of this recommendation
the drafters of the Constitution made
necessary provision in the draft Consti-
t.ution in article 132 and for ‘misbe.
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haviour’ substitutea ~iolation of the
Constitution’ as in the cage of the Presi-
dent.

Article 137 of the draft Constitution
laid down the procedure. The debate
on these articles in the Constituent
Assembly makes a very interesting read-
ing. The debate took place on 3ist
May, 1949 on article 132 and Shri
Brajeshwar Prasad and Dr. Ambedkar
moved amendments without any speech.
There were three long Speeches. I
would like to quote from the speeches
made there. This is what Prof. K. T.
Shah who took part in the debate said :

“I would like, however, to point
out, that having regard to the
appointment as against the
elective principle, we must not
leave the governor to be en-
tirely at the mercy or the
pleasure of the President. We
should see to it, at any rate,
that if he is to be a constitu-
tional head of the province, if
he is to be acting in accord-
ance with the advice of his
ministers, if we desire to re-
move any objection that might
possibly be there to the princi-
ple of nomination, we should
see to it that at least while he
is acting correctly, in accord-
ance with the Constitution
following the advice of his
ministers, he should not be at
the mercy of the President
who is away from the Province
and who is a national and not
a local authority. This is all
the more important pending
the evolution of a convention.”

The other speaker on this article was
Prof. Shibban Lal Saksena. He said :

“Dr. Ambedkar has not given any
reasons why he has made this
change. Of course, the elec-
tion of the Governors has
been done away with but why
make him removable by the
President at his pleasure ?
The original article says :

“A Govermor may, for violation
of the Constitution, be re-
moved from office by im-



